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1

The petitioner alleges himself to be a

casual Tabourer artist. His principal prayer i

that the respondents be directed to

his services.

\

No counter has been filed on behalf of

the respondents.

Eg

>

regularise

It appears to begadmitted position that a
: :

regularising the . services of casua)l

Atcording  to the petitioner, juniors to him

already been “regularised whereas

according

labaurers.

have

to

. scheme has been formulated by the respondents for




& i

Sh.M.L.Verma,  Tearned . counsel for the
respondents, the petitioner'é‘position is pretty
Tow in the 1ist and,therefore, it will take some

time before he is considered for regularisation.

The authority concerned shall consider

the case of the petitioner in the light of the

. scheme. It would also bear -inv mind  the

allegation made,_by the petitioner that persons
jun%ors to him have been regularised. If it
decides to reject the claim of the petitioner, it
shall give reasons in support ther;of. .wThe
authority concerned shall take a decision within

a period of three months.from the date of receipt

of this<ordef.

With the above observations, this 0A is

finally disposed of with no order as to costs.
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